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OA NO. 198()/2()()2

"Ihia the 29th day of .Juiy, 2002

HON'Bl.H SH. KU!.!)}P SINGH, MKMBHK (.1)

In the matter of :

Smt. Gudd! ,
Wd/o l.ate Sh. Ham Fhal ,
H/o HZA-47, Gopa 1 Ns.g'a.r, G.No. 14,
Najafgarh, New Delhi . . . . /\pp 3 3 oant

(.By Advocate.' Sh. Yogeah Sharnia)

Versus

1. .NOT of Delhi through The Ohief Secretary.
New vSeott. New Delhi .

2. The Ohief Kngineer,
Deptt. of I & K, NOT of Delhi ,
4th Floor, ?SBT BusSdinug, fellhi .

2. The Kxeoutive Kngineer,
Oivi l Division No.VI I , Govt. of Delhi ,
L/M. Bund, Shastri Nagar, Delhi .

O H D K R (QHAI.)

Hy Kh. Kulcliip S-l-eiaiberir ((J)

Oounsel for appl icant submits that this court vide

another OA-1924/99 had directed the respondents to decide the

renresentat i ons of the apn 1 i cant^w-£V. d i recljsJthe respondents to
I

regularise the deceased posthumously w.e.f. } .b.H9 and

thereafter al l the retira.l benefits be granted. in this case

also it i .s stated that the appl icant had died without having

been confirmed in the service. So on the same l ines

representatiosi of appi soasit. may be decid'Sd.

2. .Since the facts .are simi lar to the orders passed in the

earl ier OA, so we find that this O.A can be disposed of at this

stage with the direction to the respondents to decide the

represent.at ? on of the api^l soafst. leeping in view the orders

passed earlier by the Tribunal in OA-1924/99. Respondents are

given 2 months time to decide represetation of appl icant by
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pass i Tig a. raasnnsd a.nd sps.aking order from the date of reoeipt

•C '.of a copy of this order. '!h i r OA be also treated as a

supplementary represent.at i on.

3. Jf any grievance Rurvives therea.fter, appl i oa.nt 1r at

l iberty to .agita.te the same.
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